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Consideration of Need-based National
Minimum Wage

3384 SHRI JYOTIRMOY BOSU-
Will the Minister of LABOUR be
pleased to state.

(4) whethe; Government ihave for-
mulaled any long-term wage policy:

(hy .f s0 whal are 1ts salienl fea-
fures

{¢) whether, while formulating the
wage policy, Govermmnent took nto
aceount the recommendations of the
15th Labour Conference on the issue
of “needbaseq national —mimmum
wage”; and

(d) if not, the 1easons therelor?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL
GOVIND VERMA): (a) and (b) The
question of evolving a wage policy
1s under study.

(c) and (d), Do not arse.

1225 hrs
RE ADJOURNMENT MOTION

QUESTION OF ADDITIONAL DEARNESS
ALLOWANCE T0 CENTRAL GOVERNMENT
EMPLOYEES

MR SPEAKER: May I tell you
ont thung? There are certain rules
with regard to adjournment motions.
The matier should have occurred
«uddenly You have already referred
to it a number of times,

SHRI S M BANERJEE (Kanpur):
I 11~e on a point of order.

MR RSPEAKER: There is na
business before the House How can
there be 2 pomnt of order?

SHR] DINEN BHATTACHARYYA
(Serampore): Have you not received
my adjoutnment motion?

MR SPEAKER I am not going to
give my consent to it. The rules
zelating to adjournment motions do
not perrmut 1t. You can rase it
through other procedures.

SHRI JYOTIRMOY BOSU (Dina-
mond Harbour): Will you allow me
two minutes?

MR SPEAKER: 1 am not going
to give any time. You bring in a
motion hike this and you say that I
should allow you two minutes,

SHRI JYOTIRMOY BOSU: We are
trying to co-operate with you.

MR SPEAKER: There should be
no threat hke this saying everyday;
‘we are trying to co-operate with
youw’, and hence you are eniitled to the
floor. You come through other
motions.

SHRI JYOTIRMOY BOSU: There
is a provision that if a Member gives
notice of an adjournment motion, he
has a right to make a submission.
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MR. SPEAKER: He has no right
unless the Speaker allows him,

(Interruptions)

MR. SPEAKER: I am not allowing
any Member. You can come under
377 or some other form, but not in
this form. This was raised a number
of times in ths House and the minister
made statements.

SHRI NOORUL HUDA (Cachar):
It is an important matter; you should
allow the members to make their
submassions. .

SHRI S. M BANERJEE: Let them
assute the House that they will pay
the DA,

SHRI H. N. MUKERJEE (Calcutta—
North-East): This is a matter which
obwviously agitates us so deeply.
Besides, we have been trying to bring
this matter up during the last two
days, but in spite of the danger of
withholding the DA which has already
berome nayable in  emte of that
danger looming over the heads of 0
many people, we are being deprived
of an opportunity of bringing it up
before the House. This 1s perhaps a
border line case where under the
rules or directions, you are under
some obligation to listen to the mem-
bers who are trymng to explamn to you
that this 15 a case in which you can
i your discretion allow an adjourn-
ment motion,

MR. SPEAKER: I am very clear
that this cannot be a subject-matter
for an adjournment motion

SHRI H N MUKERJEE: From
your experience from day to day, you
see things happening in this House
which you can avoid only by a
generous interpretation of the rules.
You cannot stand only on the rules
as such. This is a border line case,
You cannot afford to be rigid.

MR. SPEAKER: 1 think I have
been most of the time on the liberal
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gide. But I do not want that this
should become a routine matter, Ad-
journment motion concerns a matter
of recent, urgent public importance
This matter of DA has been coming
before this House a number of times
and you were given opportunities.
Even m this case. I told you, don't
bring 1t through an adjournment
motion but you can bring it either
through a calling attention motion or
under rule 377 or some other rule.

SHR1 JYOTIRMOY BOSU: Sir, it
is my duty to draw your attention to
what has appeared in the paper in
black and white.... (Interrutions).

SHRI SHYAMNANDAN MISHRA
(Begusarai): If you do not agree to
an adjournmeni motion, you can at
least allow a discussion under either
rule 193 or 184.... (Interruptfions).

MR. SPEAKER: That I have my-
self said much earlher. I have no
objection to a Cilling Attention
Notice But it cannot be an adjourn-
ment motion.

SHRI S M BANERJEE: Sir, I
rise on a point of order.... (Interrup-
tions).

MR. SPEAKER: There 1s no point
of order,

SHRI S. M. BANERJEE: Sin !
would not have tabled an adjourn-
ment motion. Yesterday, the Finance
Miruster sard that they are considering
it Today, the newspapers say tha'
extra D.A, payment may be put off
The employees are mnot being paid
anything. Four instalments of D.A.
are due....(Intermuptions), You
allow a Call Attention Notice,

MR. SPEAKER: I have to go by
the rules. It is very clear that it
cannot be the subject-matter of a»
adjournment motion. I have not
debarred a discussion under any other
rule. ] am even prepared to allow
you under Rule 377 today.
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SHRI S. M. BANERJEE: You
allow a Call Attention Notice.

(Interruptions)

MR. SPEAKETR: I have already
said it. I cannot allow an adjourn-
ment motion,

SHRI S. M. BANERJEE: We want a
Call Attention Notice,

MR. SPEAKER: I can consider it.

SHRI S. M. BANERJEE: To-
MOITOW.

SHRI JYOTIRMOY BOSU: Sir,
the rules have beepn flouted in this
House. ... (Interruptions).

MR. SPEAKER: You are the only
respecter of rules. Kindly sit down.

SHRI H. N. MUKERJEE: I am in-
terested in the parliamentary pro-
cedure. You have conceded that
this is a substantial matter. You have
been pleased to think that this does
not deserve to be brought in as an
adjournment motion. But it was
exactly on that point that some of us
telt very strongly. According to this
morning’'s newspaper reporting, rightly
or wrongly, the Government has taken
a decision to withhold payment of
D.A. already due and payable to
Central Government employees, This
15 a matter on which the Government
needed to be censured, not by way
of a Calling Attention Notice to
clucidate information from the Gov-
ernment.

I am not interested in the substance
of the matter; I am not interested in
trade union tactics. I am interested
in parliamentary procedure, Here
is a matter which agaitates millions
of our people and the Government is
not paying even what is due to them.
T want to be guided about parliamen-
tary procedure. 1 am not going to
be satisfied with tactical compromises
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which the Government needs to be
censured.. .. (Inferruptions). wherein
¥You can hear Mr. Banerjee and otherg
<o (Interruptiong). What iz the idea
behind all this? I want to know.

SHRI JYOTIRMOY BOSU: I want
to make a submission,

edlm. SPEAKER: I have not allow-

SRI MADHU LIMAYE (Banka): I
want to raise a point of order.

MR. SPEAKER: On what matter?

SHRI VAYALAR RAVI (Chiray-
inkil): No point of order, Sir.
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MR, SPEAKER: As I have already
said, I can allow you a call attention.

1 can allow you under 377 but not
an adjournment motion,

SHRI JYOTIRMOY BOSU: My
point of order is on your decision on
the adjournment motion.

MR. SPEAKER: I am not allow-
ing. There is no point of order,

(Interruptions.)
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MR SPEAKER: If you like, 1 am
usking the Finance Minister to come
out with his stutement.

If you hike you can come to the
other motion

(Interruptions.)

MR SPEAKER: 1 am not allow-
ng.

(Interruptions )

SHRI PRIYA RANJAN DAS
MUNSI (Calcutta—South). May I
make a submussion, Sir?

MR SPEAKER- About the ad-
journment motion I am not going to
hear any point of order Kindly sit

down

(Interruptions )

MR SPEAKER OQOrder please, 1
am not calling anybody Nou pleave,
I am not allowing any poini of ordcr
Please do not do it

They can come through manv other
ways if they want to censwmie But I
have to go by rules whether 1t 14 a
recent matter, whith suddenly ciopp-
ed up I had asked him to cleaniy
the position, but no idjournment
motion I have not allowed it So
far as «tatement by the M.mister 1s
there 1 can dirc¢t him 10 make 2
statement It canno( come as an
wdjournment motion Let i1 come
under any other motion

I can call the Mimster to make a
statement At the same time I <ay if
it does not satisfy you. 1 do not debar
reference to it under Rule 377

(Interruptions)
13 hrs
SHRI JYOTIRMOY BOSU 1 take

it that you are not in possession of
full facts.
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(QOP)

MR SPEAEER: 1 have been
allowing it on all possible occasions.
This is continuing since long, And
suddenly you make it an adjourn-
ment motion How can it be like
this? The hon Minister will make
his statement The motion as
comes in this form is not admissible
as an adjournment motion

Shrs H N. Mukerjee and some other
hon Members then left the House.

SHRI MADHU LIMAYE: I ris¢ on
a powmnt of order.

MR SPEAKER
ed 1t

I have not allow=-

1301 hrs

QUESTION OF PRIVILEGE AGA-
INST SHRI L N MISHRA RE IM.
PORT LICENCE CASE—Contd.

SHRI SHYAMNANDAN MISHRA
(Begusara1) May 1 begm” 1 oor
taking up the issue

MR SPEAKER Mr Muwhra you
Jeader Shr1 Morarp Desar has wiitter
to me

SHRI SHYAMNANDAN MISHRA
That 1s differcnt The prinlegy
motion 15 continuing I want to mabk
my submission which you allowed me

MR SPEAKER You want to make
a submssion about this Shri Morarn
Desa; wrole to me a leiter yesterday
which has already come in the Press
I wanted to tell you that T am not
referring to this But, I shall be
calung a meeting of the Opposition
Leaders at 4-30 pm m my com-
mittee room

BEHRI SHYAMNANDAN MISHRA’
Sir, three hon Members had made
thexr submussiop yesterday with re-
gard to the i1ssue of breach of privi-
lege agamst my hon. friend, Shri
L N Mishra. I am coming after
much ground has been covered by



